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       HON’BLE MR. RAJU, MEMBER (TECHNICAL) 
 

FINAL ORDER NO. A/11133 / 2020 

 

DATE OF HEARING/ DECISION :  18.08.2020 
 

RAMESH NAIR : 
 

Shri P.P. Jadeja, learned counsel appearing on behalf of the applicant 

submits that this appeal was filed for relaxation of condition imposed by 

Adjudicating Authority for provisional release of the goods. He submits that in the 

meantime, the Commissioner, Customs has reconsidered the request and relaxed 

the condition for provisional release of goods. Therefore, the appellant has no 

grievance. Accordingly, he wishes to withdraw the appeal.  

2. Considering the submission made by learned counsel, the appeal is dismissed 

as withdrawn. 

(Dictated and pronounced in the open court) 

 

            (Ramesh Nair) 

             Member (Judicial) 

 

 
 

 

 

 
 

 

 
 

            (Raju) 
             Member (Technical) 

Diksha  


